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(Interruptions)

MR. SPEAKER: As regards yester-
day's matter, that is finished. If the
hon. Member comes forward with a
fresh onz, I shall have to examine it
on merits.

SHRI PILOO MODY: But remem-
ber-that it has to go with Maruti.
Please do not forget it.

MR. SPEAKER:
satisfy myself. ..
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PAPERS LAID ON THE TABLE

NavaL CEREMONIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUS (5TH
AMENDMENT) REGULATION, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table—

(1) A copy of the Naval Cere-
monial, Conditions of Service
and Miscellaneous (Fifth
Amendment) Regulations,
1972 (Hindi and English ver-
sions) published in Notifica-
tion No. S.R.O, 814 in Gazette
of India dated the 2nd De-
cember, 1972, under section
185 of the Navy Act, 1957.
A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification, [Plac-
ed in Library. See No. LT-
4419/173] :

2

~

ANNUAL REPORT OF
UDAIPUR

REVIEW AND
HmNDUSTAN ZiNc LTD.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table a copy each of
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the following papers (Hindi and Eng-
lish versions) under sub-gection (1)
of section 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Hin-
dustan Zinc Limited, Udaipur,
for the year 1971-72.

(2) Annual Report of the Hin-
dustan Zine Limited, Udaipur
for the year 1971-72 along
with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
theieon. [Placed m Library.
See No. LT-4420/73].

APPRENTICESHIP (AMENDMENT) RuLES,
1972 AND NOTIFICATIONS UNDER COAL
Minrs PROVIDFNT FUND Famiry PEN-
SION aND BONUs SCHEMES ACT, 1948

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the
Table—

(1) (i) A copy of the Apprentice-
ship (Amendment) Rules,
1972 (Hindi and English ver-
sions) published in Notifica~
tion No. G.S.R. 1394 in Gazette
of Ind:a dated the 4th Novem-
ber, 1972, under sub-section
(3) of section 37 of the Ap-
prentices Act, 1961.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification.

[Placed in Library. See No. LT-
4422/18].

(2) i) A copy each of the fol-
lowing Notifications (Hindi
and English versions) under
section 7A of the Coal Mines
Provident Fund, Family Pen~
sion and Bonus Schemes Act,
1948: —

{(a) The Coal Mines Provident
Fund (Second Amendment)
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Scheme, 1972, published in
Notification No, G.S.R. 1087
in Gazette of India dated
9th September, 1972,

(b) The Andbra Pradesh Coal
Mmes Provident Fund (Se-
cond Amendment) Scheme,
1972, published in Notifica-
tion No. G.SR. 1088 in
Gazette of India dated the
9th September, 1972,

(c) The Rajasthan Coal Mines
Provident Fund (Second
Amendment) Scheme, 1972,
published in Notification No.
G.BR. 1089 in Gazette of
Indig dated the 9th Septem-~

ber, 1972,
(d) The Neyveh Coal Mines
Provident Fund (Second

Amendment) Scheme, 1972,
published in Notification No.

G.S.R. 1080 in Gazette of
India dated the 9th Septem-~
ber, 1972,

(e) The Coal Mines Provident
Fund (Third Amendment)
Scheme, 1972, published 1n
Notification No. G.S.R. 1521
in Gazette of India dated
the 2nd December, 1972.

(i1) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notifications.

[Placed in Library. See No. LT-
4421/73].

PUBLIC ACCOUNTS COMMITTEE
SEVENTY~-FOURTH REPORT

SHRI SEZHIYAN (Kumbakonam):
I beg to present the Seventy-Fourth
Report of the Public Accounts Com-
mittee on Chapter VI of the Report
of the Comptroller and Auditor
General of India for fhe yeer 1970-71
Union Government (Civil) Revenue
Receipts Sales Tax Receipts of the
Union Territory of Delhi



